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' HIGH COURT OF DELHI : NEW DELHI

No. XY /Rules/DHC
Dated : )éi&ﬂ'/aolo

Copy of Notification No. 178/Rules/DHC dated 13% May, 2010, pertaining to amendments in Delhi High Court (Rxght
to Information) Rules, 2006, as pubhshed in Delhi Gazette Extraordinary, Part IV, No. 77 (NCTD No. 41) dated 13.05.2010, is
hereby circulated for information. -

i | . wax g
- T . LK. GAUR) —
) ' JOINT REGISTRAR (RULES)
Endst. No._ = 1248~ 50 /RulesDHC : ." Dated: 16 / °7/ Rala
Copy forwarded for information and necessary action to:-
1. Registrar (Establishment)/Appellate Authority, Delhi High Court, New Delhi. ) S
2, Joint Registrar (Establishment)/PIO, Delhi High Court, New Delhi. l& , j)
3. Assistant Registrar (Estabhshment)/APIO Delhi, ngh Court, New Delhi. /, ‘)'}/,

(P.K. UPPAL)
ASSISTANT REGISTRAR (RULES)

Endst No. 21351~ Q0 /RuleyDHC . ' . Dated__ lC'[07]4‘2°|91
Copy forwarded for infermation to:- ‘

Secretary (Law & Justice), Govt. of N.C.T. of Delhi, Delhi Secretariat, 1.P.Estate, New Delhi.
The District Judge-I & Sessions Judge, Tis Hazari, Deﬂu )
The District Judge-VI-cum-ASJ I/C, Karkardooma Courts, Delhi.
The District Judge-IX-cum-ASJ I/C, Dwarka Courts, Delhj.
The District Judge-V-cum-ASJ I/C, Patiala House, New Delhi,
The District Judge-VII-cum-AST I/C, Rohini Courts, Delhi. '
The District Judge-ITI-cum-ASJ I/C, Tis Hazari, Delhi. ’ . . -
The District Judge-IV-cum-ASJ I/C, Patiala House, New Delhi. '
The District Judge-VII-cum-ASJ I/C Karkardooma Courts, Delhi.
10.  The District Judge-II-cum-ASJ I/C, Tzs Hazari, Delhi.
1. The Secretary, Bar Council of India, Delhi.
12, The Secretary, Bar Council of Delhi, Delhi.
13. - The President/Secretary, Supreme Court Bar Association, Supreme Court, New Delhi. .
14.- The President/Secretary, Delhi High Court Bar Association, Delhi High Court, New Delhi.
15. The Pres1dent/Secretary, Bar Association, T1s Hazari Courts/Patiala House Courts/ Karkardooma Courts/Rohini
- Courts/Dwarka Courts.
"16.  The Secretary, Supreme Court Legal Aad & Advice Committee. -
7. The Member Secretary, Delhi Legal Services Authority, Patiala House Courts New Delhi.
18.  The Secretary, High Court Legal Aid & Advice Committee.
19. ° The Secretary, District Court Legal Aid & Advice Committee, Tis Hazari, Delhi.
20 Chairman, District Court Website Committee for uploading the Notifications on the website of Delhi District Court.
21, Librarian, Tis Hazari Courts/Patiala House Courts/Karkardooma Courts/Rohini Courts/Dwarka Courts
22, P.A. to Registrar General/P.A. to Registrar (Admn.)/P A to Registrar (Protocol)/ P.A. to Registrar ( Vig.)JP.A. to Reglstrar
. (Genl.-Admn. )P A to Registrai(Original) /P.A. to Reglstrar (Appll ), Delhi High Court, New Delhi
23.  Registrar-cum-Secretary to Hon'ble the Chief Justice.
24. All Joint Registrars/Deputy Registrars/Assistant Registrars, Delhi High Court.
25, Registrar (Computers) for uploading the Notifications on the website of this Court.
26.  Private Secretaries to Hon'ble Judges for kind perusal of His Lordships.
. 27.  Librarian, Delhi High Court.
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28. . Administrative Officers (Judicial)/Court Masters Delhi High Court. . . 7
29. ©  Guard File. ’
30. -Notice Board. ;

' (®.K. UPPAL)
. | ASSISTANT REGISTRAR (RULES)




HIGH COURT OF DELHI: NEW DELHI .

" NOTIFICATION

' No. 178 /Rules/DHC , __ Dated: 13.05.2010

. In exercise of the power conferred by sub-section (1) of Section 28 read with Section 2
(e) (iii) of the Right to Information Act, 2005, Hon’ble the Chief Justice of the High Court of

Delhi hereby makes the following amendments in Delhi High Court (Right to Information)

Rules 2006, Wthh were notified vide Notlﬁcatlon No.180/Rules/DHC dated 11“‘ August, 2006
in Delhi Gazette Extraordinary, Part IV No.131 (N.C.T.D. No. 109) dated 11th August, 2006,
amended vide Notification No.117/Rules/DHC dated 8.5.2007 ‘published in Delhi- Gazette

. Extraordinary Pa§t~IV No. .80 (N.C.T.D. No. 30) dated 8.5.2007, further amended vide .

' Notification No.225/Rules/DHC dated 29.10.2007 published in Delhi Gazette Extraordinary Part
. IV No. ‘185 (N.C.T.D. No. 206) dated 29.10.2007 and corrected vide Corrigendum No.
: 117/Rules/DHC dated 31;1.2608 published in Delhi Gazette Extraordinary Part IV No. 19

(N.C.TD. No. 301) dated 31.1.2008, further amended Notification No.46/Rules/DHC dated

22.1.2009 published in Delhi Gazette Extraordinary Part IV No. 12 (N.C.T.D. No: 303) dated
22.1.2009:-

’I. Amendment in Rule 3(a) -

In Rule 3(a) the words “and 2 P.M. to 4 P.ML” shall be inserted after the
words ‘shall file an apphcatlon from11 AM. to 1 P.M.’

. Amendment in Rule 3( b)

In Rule 3(b) the words “Indian Postal. Order, Demand Drafts, Pay
Order” shall be inserted after the words ‘the requisite fees is deposited in
cash,” and words ‘within 7 days’ shall be substituted by the words “within

‘15 days” and words “and through pest” shall be mserted after the words
‘the request through electromc form

'IH. ' Amendment in Rule 10(B)

In Rule 10(B) the words “charges for urgent Rs.10/- per page” shall be
deleted from Sl No. 2, below the heading ‘price/fee in Rupees

. BY ORDER OF THE COURT
Sd/-

' (RAKESH KAPOOR)

REGISTRAR GENERAL




